‘Section of the Companies Act:

NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD

IA 134/2017 in C.P. No. 9/73(4)/NCLT/AHM/2017

Coram: Present: Hon'ble Mr. BIKKI RAVEENDRA BABU
o MEMBER JUDICIAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 26.05.2017

Name of the Company: Neesa Leisure Ltd.
Vs
Darshan Mariyappa

Section 397-398 of the Companies Act, 1956
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ORDER

Learned Advocate Mr. Ravish Bhatt present for Apphcant/ Original Respondent

Authorised Representative Mr. Ashok Sachdeva present for Respondent/ Original
Petltloner -

Heard Learned Counsel for Petitioner.

Perused the petition.

The grievance of the Applicant appears to be for the second adjournment petition
cost was imposed without con51der1ng the plea of the counsel for the Applicant that
he 1s out of station. -

This Tribunal after considering all the facts imposed costs.

There are no grounds to recall the order, however Applicant is permitted to pay the
cost by next date of hearing failing which further steps follow.

Application is ordered accordingly. . . _
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IKKI RAVEENDRA BABU
- MEMBER JUDICIAL

Dated this the 26th day of May, 2017.




